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CENTRAL ACMINISTRETIVE TRIBWNAL PRINCIPAL BENCH
NEW DELHI, '

R.A,No, 163/1996
IN

0.8.No.702/94

IN

New Dslhi: this the /4  day of Januspy,1997,
HON 'BLE MR,S, R,ADIGE MAMBER(A) o
HON *BLE DR.A,VEDAVALLI, mMemBER(I) .

1. Director of frducation,
Delhi Adninistration,
Cld Secretariat,
Celhi,

2, Lt, Govemor
through

thief Secretary,
Govt, of NCT of Delhi,

5, sham Nath Marg,

Del hi . ooese Roviauy applic&ﬂ’m,
(By Adwcate: Shri arun Bhardwaj).
Varsus _

shri S .N.S hams,

s/o Late shri S.R Shama,
R/o House No.7285, Gali No, 2,
Prem Nagar, Near Birla Mill,

Delhi= 7, . 00 ®eo Respondsf‘lt(ﬂrigiﬂéﬂ.
( By adwcate: Shri SeBisaris), apg;li{::aﬂiﬂ
0 RDER
BY HON'BLE MR, S, R.ADIGE,MEMBER(A) o
Heardo
2.  The spplicant had Pilaed 0.n.No,?702/94 uhich

was disposed of by judgment dated 10.11.94 grenting

him certain beneri'ts. Thereafter he filaed C.P.No.105/9% A,
alleging non-implementation of the Tribunal ’s judgzée%ﬁ:
dated 10,111,948, but thereafter on 16, 3.96 appearsd bo%“am
the Tribunal and praysd that the @ be treated as | |
uithdraun as the relief prayed for by him had since been
granted. Thie fact hagd be@‘) noted in order dated
18.3.96 and the P yos diemi\ssed as withdraun,
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3. In that vieu of the matter, we seas no
reason to adjudicate the Ra, Furthemore we note

that the R A, is Brossly barred by limitation and

the grounds taken in M,A.NO,1786/96 for condonaticn '_

of delay are not satisfactory,

4, The RA is réjectedo
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’ {\' \(0(;——":-}\/"'\; % . )
( OR.A,VEDAVALLT ) ( s.R,a.Icé')
meMBe cr(I) MEMBER (n).
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